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CENTRAL ADMINISTRATIVE mlagnit.
PRINCIPAL BENCH

C.P.ND.45/96
in
O.A.NO.1601/95

Hon'bla Shri A.V.Haridasan, VLGQ-Chaizuan(J}
Hon'bla Shri R.K.Ahosja, MamberiA)

New Dalhi, this 16th day of August, 1996

Gurmeest Singh
G-5, Chanakyapuri

NEW O&LHI, oo petitioner
{ (8y Shri D.N.Govardhan, Advocata)
Versus
- 1« Shri Narash Kumar

OoCp, 3rd Bn. DAP
Kingsway Camp
DELHI.
2. Shri D, T.Barde
oCp, 3rd Bn. DAP
(presantly pestad in DCP Ist 8n.)
Kingsway Camp
OELHI, esose Raspendants

(By Shri Rajindar Pandita, Advecata)

0 R O £ R(Oral)
v Hon'bla Shri A.V.Haridasan, Vice-Chairman(J)

Haard the counsel on esithar sids. Tha order
passad by tha raspondents which apparantly was
against the erder passaed by the Tribunal haw
since baen racalled and an appropriata ordar has bsan
issued by them. They have alsoc axprassad regrat
and prayad that the further action in tha matter
may be droppad. Laarnad ceunsal for tha Patitionar
statas that theugh the P:titionar's grievanca has
bsan redrassad, tha raespondents have net tanderad
unconditional appolegy. Though, the word appology

has not basn mantionad in‘their repliss, the
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respondants have ragrot;(th.—-;zfzk in :ﬁ;;:i?i;:_xu.
the urcbos.

Gong**aﬂot-ilpnet. A faeling ofnfzpantanca is

obvieus from the raply affidavit), therefora, wa do nat
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considar it nscassary to procssd furthar in this
matter. Therafors, Contempt Patition No.45/96
is thergfe<s closad and the notice issued to tha

respondents sawtl skands dischargad. Bo. costs.
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(R.K.AHODJA) (A. V. HARIDASAN)
MEMBER( VICE-CHAIRMAN(J)



